
 
 

COMPET No. 1/2014 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

 

26.02.2015 

 

  None appears for the petitioner. 

  List this case on 03.03.2015. 

 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

CONT. CAS (C) No. 5/2015 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

 

26.02.2015 

 

  Heard Mr. S. Thapa, learned counsel appearing for the 

petitioner. 

  Issue notice returnable within 4 (four) weeks. 

  Petitioner is to take steps for service of notice by 

registered post with A.D. within 5 (five) days. 

  List this case on 26.03.2015. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 24/2015 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

 

26.02.2015 

 

  Heard Mr. K.C.Gautam, learned counsel appearing for the 

petitioner and also Mr. N.G.Shylla, learned GA appearing for the 

respondents. 

  Issue notice returnable with 4 (four) weeks. 

  No formal notice needs be issued as the respondents 

have entered appearance through their learned GA. 

  List this case on 26.03.2015. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 38/2013 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

 

26.02.2015 

 

  As prayed for by the learned counsel appearing for the 

petitioner, list this case on 12.03.2015. 

 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 174/2014 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

 

26.02.2015 

 

  Hearing will continue on 03.03.2015. 

 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 179/2014 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

26.02.2015 

 

  Heard Mr. A.G. Momin, learned counsel appearing for the 

petitioner and also Mr. N.D.Chullai, learned senior GA appearing for 

respondent No. 1. 

  The learned counsel for the petitioner submits at the Bar 

that this writ petition suffered from informal defects inasmuch as, no 

materials fact is pleaded in the present writ petition. The said formal 

defects also cannot be corrected effectively by way of amendment. Mr. 

A.G.Momin, learned counsel for the petitioner had put up the case of 

the petitioner effectively but whatever he had submitted about the fact 

of the petitioner’s case before this Court is not pleaded in the writ 

petition. Over and above, the prayer sought for in the present writ 

petition is also very vague. It is settled law that normally the court 

granted only the prayer sought for by the writ petitioner in the writ 

petition. In the instant case, the prayer sought for in the present writ 

petition is for a direction to the respondents to re-measure the land. The 

operative portion of the writ petition read as follows: 

“ In the premises aforesaid it is most respectfully 

prayed that your Lordship would be graciously pleased to 

admit this petition, issue rule, call for the record and after 

hearing the parties be pleased to issue a writ in the nature 

of Mandamus directing the Respondents to re-measure 

the land.” 

   

  From the prayer, it is not clear the particulars of the land 

to be re-measured. Mr. A.G. Momin, learned counsel for the petitioner 

prays for allowing to withdraw this writ petition with liberty to file a fresh 

one, if so desired. This prayer is also not objected by Mr. N.D.Chullai, 

learned senior GA appearing for the respondents. 

  In the above factual backdrop, prayer for allowing to 

withdraw this writ petition with liberty to file a fresh one, if so desired is 

granted. 

  Accordingly, writ petition is disposed of on withdrawal with 

liberty to file a fresh one, if so desired. 

  

  JUDGE 

Sylvana 



 
 

WP(C) No. 191/2014 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

 

26.02.2015 

 

  As prayed for by Mr. S.D.Upadhaya, learned counsel on 

behalf of Mr. D.K.Deb Roy, learned counsel for the petitioner, list this 

case on 12.03.2015. 

 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 270/2012 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

 

26.02.2015 

 

  Petitioner had filed the rejoinder affidavit 

  Exchange of pleadings is complete. 

  Issue Rule. 

  List this case for final hearing on 06.03.2015. 

 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


